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CENTRAL ADMINISTAATIVE TRIBUNAL: HYDERABAD BENCH:
o - HMYDERABAD :

* ORIGINAL APPLICATION NO.671 of 1996
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Ver |Us

Sr. Supdt. of post Offices, South Divésion,
Kachiguda, Hyderabad and two others

it"‘tt“t.tt&oto.

....... A e e asaenn RESPONDETT (=)

. POR INSTRUCTIONS

1. Whether it be referred to the Ravorters

or not?

3

2. Whether it be circulated to all the

Benches of C.A.T. or not?

(R. Rangarajan) i " (M.G. Chaudhari)

Member {admn.). Vice Chairman/Mexmxy (
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IN THE CENTRAL ADMINISTRATIVZ TRIBUNAL: HYDZRABAD BENCH

AT HYDSRABAD

OA.671/96 : decided on : 12-6-96

Between

1, Mir Asgar Ali
2, Mir Abid Ali * Applicants

and

1. Senior Supdt., of P.st Offices
South Division, Kachiguda
Hyderabad

2. DG of Posts & Telegraphs
Dak Bhavan, New Delhi

3, bPost Master General

GPO, Abids, Hyderabad Respondents

e

Counsel for the Applicants : Smt. Kiranmayee Nobri &
Mr. Kalyan Rao Joshi

Advocates

Counsel for the respondents : V, Rajeswara Rao,
Coram :

HON. MR. JUSTICE M.G. CHAUDHARI, VICE CHAIRMAN

HON. MR. R. RANGARAJAN, MEMBER (ADMN,)

Judgement

Oral order (per Hon. Mr. Justice M.G. Chaudhari,
Heard. The OA is admitted,
2. By consent taken up for final brders. We (

propose to enter on the merits of the claim of |{

Addl . CG3C

Ve )

io not

~he-

applicants but we have admitted the OA only on the narrow

ground that the senior Superintendent of Post Offices,

Hyderabad South East Division, has not passed th

¢ 1mpugned

order dated 19-12-1995 consistently with the directions

p"
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réised in the said representation had to be cons

/”"ﬁ\\
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given by the Tribunal in the order dated 16-10-1
OA.450/95 and therefore the matter requires to b
remitted to him for fresh considerations.
3. By the order in the OA it was directed that
representation of the applicants dated 3-10-1994

disposed of. It ts necessarily implied that the

and a decision taken in the light of. conclusiocns

these points, The said representation which is

Annexure A.1 shows that the following points wer

5395 in

=)

=

the

be

poiats
idered
ofreachesl vm
at

e raised

by the applicants in the said representation vig.:

i) The Director General has clarified the posftion and

has directed to the extentl o the benefit accrupd after

merger of the candidates.

11) In 1959 the erstwhilile workers union has taken up the

matter of regularisation of service!hnn-bat promotion,

pay fixation and other benefits as per the circdular of

the Director General issued in 1956-57.

1ii) The matter was ‘fiever settled in the light |of these

circulars and instructionsin respect of employges of

erstwhile Hyderabad State.

f)

iv) The rep;eééh&éﬁiqggagﬂ@the question of séttlement of

the problems of the employeces of former State *ad been

kept in cold storage and no settlement of thesg
was done.

4. The impugned order does not refer to these

issues

points

nor recoids any reasons as to why these could hot be

accepted.,

It was open to the authority ¢oncerped to

deal with these points in such a manner as wasj possible

in accordance with the instructions, rules and| records.
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That exercise has clearly not been done. The stats
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ment that the personal files of the applicants wery

weeded out cannot be accepted as material record cpuld

not have been totally weeded out and in any event
lars issued by the Department could not have been
out. 1If the service records of the applicants we

available then in the light of the circulars suit

~ircu-
weeded
Te not

able

steps could be taken to ascertain the service particulars

of ‘the applicants and then the question resolved,| The

servige particulars also could be reconstructed particularly'

because the impugned order shows that the service| books

could Lre

parusgd. There

are very much available and

Lbuweid ahsn

is no f}éaeefa%&en as to why despite this recordibeing-

available it was not p0551ble to examine the grievance of

the applicants in the light of C1rculars asncoul$ be

avallable,

the senior

5. A reading of the impugned order shows that

Superintendent has done only a lip-service to the direct—_'

ions of this Tribunal and has not followed it irf its true,

spirit. After all it was not the fault of the gpplicants

[
]

that they hewe Jloined service in the erstwhile $tate and

it appears that even their grievances as well ag grievances

of similarly plaéed persons were being voiced sfince 1959,

i
It was, therefore, much more incumbent upon the| senior

Superintendent to examine the case of the applicants

s not been

sympathetically and in depth. That exercise h

done, and that amounts to non—compliance with the direct-
ions of the Tribunal given in the earlier OA in its

correct perspective.
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6. For the foregoing reasons the impugned order dated

©19.12-1995 is set aside and the Senior Superintendent of

Post Offices; Hyderabad, South East Division, is directe
to’reconsidér the representations= of the applicants date
3;10-1994 on merits in the light pf.observatiéns contain
herein above. We hope that‘special efforts will be made
trace out £he relevant circulars and the service particu
6f the applicants so that the representations can be dis
of on merits as directed. ‘We make it clear we havé not

expressed any opinion as to the merits of the-claims of

applicants and all the aspects are open‘to be.considereé

the time of examining and deciding the represéntation.

7. The OA is accordingly disposed of. No order as to|costs. £

8 Ww’l .
(R, Rangarajan) - : (M.Z. Chaudhari}
Member {Admn. ) Vice Chairman

Dated : June 12, 96

Dictated in Open Court %%”'/%fﬁif
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